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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI

In

Original Application No. 805/2022

B SOLNEIENG SIBEII L. i s onsmunsinin bramesinkstonisunbaiaonmdesnssain Applicant
Versus

RO OTPUNICET B O 5 v imiinsst s by o MEs i s Respondents

Affidavit of Gagandeep Gupta Prop: M/s Banur Filling Station situated

at Zirakpur-Rajpura National Highway-64, Zirakpur.

| the above-named deponent do hereby solemnly affirm and state as

under:

1. That the deponent is the proprietor of M/s Banur Filling Station
situated at Zirakpur-Rajpura National Highway-64, Zirakpur and is
competent to file the present affidavit.

2. The applicant- S. Gurdev Singh resident of Gurdwara Ishar
Parkash, near [Tl Banur, Tehsil & District SAS Nagar Mohali has filed
a complaint in this Hon'ble Tribunal seeking the issuance of
appropriate directions to the respondents no. é and 7 to shift the
CNG filling Station M/s Banur Filling Station situated at Zirakpur-
Rajpura National Highway. The applicant has alleged that the
Petrol Pump/CNG Station has been installed adjoining/next to
the wall of the building of Sant Baba Waryam SmQhJT r\iérﬁgrjg
Public School, Banur. It has been further ollegé\"d"’rhof e Sgﬁog?\?‘

is more than 20 years old and there are around 750 students tn”
\ o

the School and that one old Gurudwara SohiB‘istgjiUGTed--, j

el

and large number of devotees offer prayers in the same.

G%cm Tseals @\F\rﬂ
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3, That it has been further Glleaed that the CNG pump/station runs

24 hours a day and heavy machines /generator/compressor se;,T
installed therein make huge noise pollution posing serious health
problems to the students, staff of the school and devotees.

4. That it is stated that presently, there is no generator installed at
retail outlet. Generator which was installed was operational only
till January-2022.

5. That the generator was removed due to loud noise as it was an
old model genset without canopy. Request for new silent gensc?’r
is under approval with IOCL and it shall be installed by 31st March
2023.

6. That there is one CNG compressor installed for compression of
natural gas up to the desired pressure as per norms for filling CNG
into the vehicles. The compressor runs only at the time of filling
gas into vehicles and without compressor CNG filling into
vehicles is not possible.

7. That the compressor normally runs 11 to 14 hours on an average
in a day. The average running hours of the compressor in
January 2023 is 12.22 hours.

8. That the permission regarding retail outlet was rexc;:_e{véa from
District Magistrate and Indian Qil has re-confirmc?‘;éi’rs validity in ,
January-2020. After confirmation from Dis’rri&f M%ﬂy
construction approval for CNG was applied with fﬁe Petroleum '

and Explosives Safety Organization as per gas cylinder rules.

C%mr\ Pﬁm‘? @\‘P\q
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9. That the construction approval and final license copy with
detailed drawing from PESO is attached as Annexure-R-8/1 & R-
8/2

10. That the noise of CNG compressor and other CNG
equipment’s is well under set parameters (Decibel Level Report
is aftached for ready reference). The Compressor was checked
approved by various authorities before installation and are
installed throughout India in different districts and states by
various companies. The same is manufactured by Chicago
Pneumatics which is renowned OEM in the world. The
equipment's was fixed after due approval from state
government and the Chief Controller, Petroleum and Explosives
Safety Organization. Copies are attached as annexure R-8/3
and R-8/4.

L4 That upon receiving a complaint ,M/S IOAGPL performed
decibel test (noise level test) on number of occasions. The
readings are well under the desired limits which revolves around
68 to 74 decibels. As per Occupational Safety and Health
Administration of India noise above 90 decibels can_ p_c:;-:-.
dangerous. , -.

12 That a two member committee of the Puﬁﬁjow
control board visited the retail outlet on 30-1-23 omd moni’rored

\\.\, .
the noise being generated by the CNG Compressdr-in..

B s

presence of the complainant and it was observed as under:
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Sr. No Locations of monitoring Noise level readings in dBLeq
LomerE ey Compressor On
. In front of compressor | Off
' area on road
68.6 74.8

2 In compressor area 60.2 78.7
Behind compressor in 65.6* due to

3. premises of school & rusting of 65
Gurudwara Sahib tree leaves

4 On stairs :fndj.omlng 625 67.4
school building
On first floor (about 15- -
16 ft above GL) of

2 Gurudwara Sahib facing 60,4 e
compressor area

A copy of the above report is attached as annexure R-8/5

13 That the above fact shows that the readings are well under
the desired limits, which revolves around 68 to 74 (approx.)
decibels.

14, That all the necessary permissions have been taken before

starting the CNG facilities, in addition the that the petrol pumpP
in question was established in the year 1973. _,_-_'.’-”%' i |
15. That the Gurudwara Sahib and the schoé;lf_ﬂ;vvere e@ﬁ%&-"l
much after that time i.e. around in the year 2(302 /
16. That it is submitted that the function of con:pj‘r‘e&sog i,_s_'jus'f""’r;
compress gas to desired pressure so that the gas can be filled in

vehicles. It is a natural gas which comes under green category.

The CNG facilities is installed for the public to use green fuel as

%O\ WM.F (@LF}{?
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compared to diesel and petrol. Therefore, there is no question of
emission of any poisonous gas which can be harmful.

It is therefore respectfully prayed that the present complaint may

kindly be dismissed.
Chandigarh
. i C\Zx%gn Dl @pla
Dated: \’5]"47’ DEPONENT
Verification:-

Verified that the contents of above affidavit are true and
correct to my knowledge and belief. No part of it is false and

nothing material has been concealed therein.

Chomdigc]rlh,y/l P %ﬂﬁ E&\\ @LFH

DEPONENT

Dated: |2
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fawxr /Sub:

HEEY/Sir
(s),
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A W&ER /Government of India
aiffrswr AR 3@ HAad/Ministry of Commerce & Industry
Rfoaw TuT RAFwe® §IaT #§6+ /Petroleum & Explosives Safety Organisation (PESO)
e @&AT 502 U9 507, Aaw-5, swr |, #5030, Fodea, vA.Tw4
wilemEE - 121001
Hall No. 502 & 507, Level 5, Block B, Old CGO Complex, NH-4, Faridabad - 121001

ZAW/E-mall : jtecefaridabad@explosives.gov.in
gIH™/Phone/Fax No : 0129 - 2410734, 2410732

HIPrior Approval No : A/IG/NC/IPB/OT/17 (G60199) f&/Dated : 14/10/2019
3 0 orT qnﬁ q

M’s. Indian Ol Corporation Limited, "

$CO0-36, SEC-7C, MADHYA MARG,

CHANDIGARH,

Taluka: Madhya Marg,

District: CHANDIGARH

State: Chandigarh
Pin : 160019

Piot No, NIL, ON RAJPURA - CHANDIGARH ROAD, AT BANUR, DISTT. - PATIALA, STATE - PUNJAB, BANUR, Patiala,
Taluka: Patiala, District: PATIALA, State: Punjab, Pin : 140601 - & fdfstt & dva sl fra &1 sor va szror- fw faefst

s, 2016 & Hadia -HeHiea S0 @R & ar H/Proposed Filling cum Storage Capicity of CNG at Plot No, NIL, ON
RAJPURA - CHANDIGARH ROAD, AT BANUR, DISTT. - PATIALA, STATE - PUNJAB, BANUR, Patiala, Taluka: Patiala,
District: PATIALA, State: Punjab, Pin : 140601 - under Gas Cylinder Rules 2016 - Grant of approval regarding.

Foar 3ok f2. 30/08/2019 ¥ 3AE H. OINI45836 F1 W3l TEVT FUPlease refer to your application No. OIN345836 dated
30/08/2019 .

gEafae Huash s @ sisror glaunt & Rawr afar dase antaer @, wEla & @ - seEled f ood - Al
yedw mmer i & wida Rfted qsoiffd & FAcn & dFe § &9 A aRa & o @ B smARE amae §
year gRwst & qof @R w e R faw, 2016 & o0 S & s wegafed S e & Peerae arEs

SEqA f&T @TT| / The layout drawing No. , showing the details of the proposed CNG Filling-cum-Storage facilities is approved
and two copy of each drawing is forwarded herewith duly endorsed in token of approval. After completion of the facilities as per
the approved drawing, you may submit the following documents for Grant of Licence in form 'G' of Gas Cylinders Rules, 2016.

vl i & Fa Reistt i gutar s A Ritaw s\ o v FEMEA HIAEA/ An application in form 'C' in duplicate
duly filled and signed; showing total number of filling Points and CNG filled cylinders stored by you (in triplicate)

wfa @ & yaAfea gew & fav Bl o wedraga d& & a7 3meRa, i Chief Controller of Explosives, & 81 # Agra #
&@, & 10000/- #7 f3HiZ g9 |/Licence fee of Rs. 10000/- towards the licence fee for one year in favour of Jt. Chief
Controller of Explosives payable at Agra on any Nationalised Bank

AR m@er & 1 4 9o, Gl F gy, IR ot & dest A i ardfdva g4 copies of the replica of the
approved drawings, after due revision if required in r/o of above conditions.

397 PR & BER 17 & dd 3aEs gRae 59 & ®@ry (e wiadl #) swor va sErr & afitgred i Seen
wa o, waE gdders afarae), il wRa wee aufFaat & am, dewar iR e aefiar ar-eren/ Bio-data
indlicating name, qualification and experience of the competent persons including manager, supervisors and operator
responsible for filling and storage operations as required under rule 17 of the said rules with documentary evidence in
duplicate.

AR AT & HTER MerT F1 FAAter FF qUf @ T R, FW I F WA 971 / A certificate to the effect that the
facilities liave been constructed as per approved drawing and complying conditions imposed as above, in duplicate.

W I & wesl wfta s dvesh Rl Ferse £ R, yEvras & #w / Particulars of CNG
cylinders/cascades with certificates proposed to be filled with necessary references permitting filling thereof with certificate of
cascade.(in duplicate) }

Aea fewes s A anrar W e & dedt F wy FaEtt 3R Retwt § sae afva Ry Particulars
of compressors and dispensers make, capacily rating references regarding approval from Chief Controller of Explosives with
copy in duplicate.

e REwe s & aaar Wor wepied & dest & @y & 3R Bkt & w@mae wfed RfEean
Specification and Test certificate of gas pipelines from competent engineers of your company under Gas Cylinder RQules 2016
in duplicate.
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e Rretst P 2016 & fram 48 % aer R aiforede wftandy gfewr i @ e T O & A S g
faftaa qeaifha v wge w@m(EEE + 2 SRIw wfdai)| INOC from the District Magistrate Authority/Commissioner of Police
under Rule 48 of Gas Cylinder Rule 2016 with one site plan duly endorsed by him.(Original + 2 xerox copies)

ﬁm:&:wmmmm.mmmmmﬁmwmmravl{namzzggn.
Chief Controller of Explosives, North Circle, FARIDABAD ' FIIT HAT F IdeA F) In case the CNG facilities are in an
existing retail outlet, please apply to Jt. Chief Controller of Explosives, North Circle, FARIDABAD separately to seek prior

approval for additions alteration in respect of the revised layout drawing.
s/adraryours YTY'
. 2

((F. 4
(K. P. SHARMA))
Rrrew Pgaw

Controller of Explosives

For Jt. Chief Controller of Expiosives
witgraTe/Faridabad

(30w ST SRy amdew Y fufa, U T N Raer & A goar gAd ATAET http:/ipeso.gov.in 2@ 1)/(For more information &
regarding status,fees and other detalls please visit our website hitp://peso.gov.in) )

Tae Wy
e
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e Iy
YRA WY /Government of India
FIMOTST SR JURT HATAYMinistry of Commerce & Industry
Uziteray quT Fewe® FeeT WIS /Petroleum & Explosives Safety Organisation {PESO)
w9-gd- e s%mn ﬁ:??i At HATATRT A
- u -

Shop cum Office 802, Second floor, NAC,Manimajra, Chandigarh - 160101
.. &Fd/E-mail : dyccechandigarh@explosives.gov.in
© RIS /Phone/Fax No : 0172 - 2731035, 2731040

T/No : GINC/PBI07/65(G60199) R/Dated : 12/03/2021

T To,

fawg /Sub

wEEWSir
(s),

1 ,,

s. M/s. Indian Oil Corporation Limited,

$CO0-36, SEC-7C, MADHYA MARG, )
Chandigarh, )
District: CHANDIGARH
State: Chandigarh
Pin: 160019

Khasra No, NIL, ON RAJPURA - CHANDIGARH ROAD, AT BANUR, DISTT. - PATIALA, STATE - PUNJAB, --Select--, Patiala,
Taluka: Patiala, District: PATIALA, State: Punjab, Pin : 141013  fcfe3] # 9l.¢ off, i +R01 Td HeRW gfaumg- w Rycsy Fom,
2016 ¥ Sfafd ST §. GINCIPBIO7/65 F1 1401 Td Wi I ¥ X H/Fil-cum-Storage facilities of CNG gas at Khasra No,
NIL, ON RAJPURA - CHANDIGARH ROAD, AT BANUR, DISTT. - PATIALA, STATE - PUNJAB, ~Select--, Patiala, Taluka: Patiala,
District: PATIALA, State: Punjab, Pin : 141013 - Licence No : GINCIPBI07/65 of Gas Cylinders Rules, 2016 - Inspection &
Endorsement regarding.

U the Jt. Chief Controller of Explosives, North Circle % J107 J G/NC/PB/07/65(G60199) f212/03/2021 3R U ufveR &1 2
27/02/2021 B HuEREeYy 3@ wRied & A e g fvg e Pl BT HeH wEUr F Please refer to the the Jt. Chief
Contraller of Explosives, North Circle Memo No. G/INC/PBI/07/65(G60199) Dated 12/03/2021 and inspection of the above
premises by the undersigned /an officer of this office on 27/02/2021 .

e st gad ar fRftan geifa SR Aol o @ 81 HYa1 39 WG F qradt SThe subject licence is forwarded herewith duly

endorsed. The receipt of the lizence may please be acknowledged.

A & 5 e Ridue 39w, 2016 % FPraw 55(5) F IR, oim%gq: Tt &g e 39 STy $1 79 I @) dua
T B ¥ O (R 30 RidmR 2023 T 71 6 ) A1 G | 30 AW 2023 & UT Ui T 30 framar 2024 | gd U
oo ST, A RyaveR g, 2016 ¥ Fraw 55(7) F IFTER e Yoo & Wi 1 g g | fes 30 fRFaR 2024 TB B1g

T adEs UTE e g1 @) UM B g 3w wa: PR 8 Sl | /Please note that your application for further renewal shall
reach on or before 30th Septemebr, 2023 along with all the documents as required under Rule 55(5) of Gas Cylinder Rules,2016.
Application for renewal of licence received after 30th Sept, 2023 but not later than 30th September ,2024 will be considered only with
late fee vide rule 55(7) (a)(b) of said Rules. The licence will automatically expire if no application is received upto 30th September,
2024.

HagTarYours faithfully,

??}': ‘31-“‘- PR
(T, &. UTvdy)

(Mridul Kumar Pandey))
Rewies Faas

Controller of Explosives
T U JS
For Dy. Chief Controller of Explosives
/Chandigarh

(31 ST 3 srde @ R, e ut o faawon & g §HRI dEISE hitp:/ipeso.gov.in @)

(For more information regarding status,fees and other details please visit our website http://peso.gov.in)

http://10.0.50.28/pesoGCR/licence/CustomizeLetterPrint.aspx : 12-03-2021

Tt ¥
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| ko FORM G \y /
o) (e 60,61 AT 64 & )/(See Rules 50, 51 and 54) NG /
/ . oo 3, mﬁmmtw#mqﬁsnvtmtmm chP/V
/ COMPRESSED NATURAL GAS IN A CNG DISPENSING STATION AS AUTOMOTIVE FUEL
J= speie @wa/Licence No. ; GINC/PBI0T/65(G80199) arfkw e WFee Re. 10000/- per year

M/s. Indlan Oll Corporation Limited, SCO-38, SEC-7C, MADHYA MARG, Chandigarh, District: CHANDIGARH, State: Chandlgarh,
PIN: 160019 %1 ¥ afdfer arjey aRER #, Rrees HUFaA, 1684 (1884 F1 4) AR 33 Iy waw 10 iy Rty v, 2016
aur wE e € 3 et & anehe T g IR fum & 9 3 e ard Rtst & ddfa gl v w@ & Qe @
Rt st & Sl &1 Licence s hereby grantsd to Mis. Indian Ol Corporation Limited, SCO-38, SEC-7C, MADHYA

MARG, Chandigarh, District: CHANDIGARH, State: Chandigarh, PIN: 160019 valid only for filing compressed natural gas in On
board CNG cylinders of vehicle as automotive fuel in the licensed premises described below,subject to the provisions of the Explosives
Act, 1884(4 of 1884) and the Gas Cylinders Rules 2016 made there-under and to the conditions of this license.

g T8 WO 30 R 2023 &% Woedd WM | / The Licence shall remain in forca till the 30™ September 2023.
ber 21, 2020

For Jt. Chief Controller of Explosives

NC Faridabad
F WY e e

T Frparear aRwR # Ragor #R arafPufd /IDESCRIPTION AND LOCATION OF THE LICENSED PREMlsgs_ e~

e e Wi, e sy e AR g Rt e s Yaiw . GINCIPBI07/68 fewi® December 21, 2020 #.
. i I E S aéam . KhasraNo / WTT &. NIL I 1 7R Pauala-Select-gﬁv ure : BANUR fora, _PATIA ?.{ml_

No. of Cascades |[No. of Cylinder Per Cascade }Nater Capacity of Cylinder - ([Total Capaci,ty;;; :
1 40 | 75 3009 -

Total(in Litres) 3000

(iiy &zt T FEAT Inumber of compressors : 1 (jii) BEYRRT A FTAT /number of dispensers : 2 and (iv)3=a gfam* l'Otth
facilities :LCV along with retail outlet avallable
adeRor & gesiea & fRv ¥ / SPACE FOR ENDORSEMENT OF RENEWALS LGELE
witEd & e s
Signature and stamp .| :
of the licensing authority

Lot mmaw]m #r arfra/Date
of Renewal of Expiry

A ST, W
sfafagw, 1884
36E HUWT qAIT AT
e Rdvsy gw, 2016 &)
Fuatt a1 39 g &
it @1 Fooiae 7 g @ i el
e 3 s fr & :

rovision of the Explosives il i e s wel
ct, 1884, or Gas
ylinders Rules, 2016,
ramed thereunder or of
he conditions of the

Wmn thize s Hoonce
uﬁﬁmﬁmmmﬁmﬂaﬂrﬂ#tmaﬁmm?mﬁmﬁmm!ﬁﬁﬂ:mwmﬁﬁﬂét
3R & ARl @ Sedee g § A aF Iegae 1 A o Fdh ¥ ol sty w1 uneE FREw ¥, e et o of aw & @

e, IJTGI‘FI‘IF-‘IQr St AT &N 39T aF F g T, a1 27 ¥, Zusary o @97 | / This licence is liable to be cancelled if the
licenced premises are not found conforming to the description and conditions attached hereto and contravention of any of the rules and
conditions under which this licence is granted and the holder of this licence is also punishable with imprisonment for the tenn whzch may
extend to two years or with fine which may extend to three thousand rupees or with both.

L e BnE

35:' s







To,
Sh. Gagandeep Gupta,
Proprietor, M/S Banur Service Station
Indian Oil Dealers

Govindpur, Banur

No.22/P.L.C-3 Dated: 10-01-2020
Subjcet: Validity of No-Objection Certificate for Indian oil Retail outlet M/S
Banur Service Station, Banur, District S.A.S Nagar.

Regarding your application letter dated 19.12.19 regarding the
above subject, it is informed the report has been received from the District

Magistrate Patiala confirming the validity of the NOC as per your request.

According to the report received by the District Magistrate Patiala
through P.N.02/LC-4, dated 6.01.2020, Indian Oil Corporation Limited Banur
was issued NOC from his office through letter No. 568 dated 25.04.1973.This
NOC is valid. It has not been cancelled. A copy of the letter received from them

is sent for information along with this letter.

Sd/-
(Encl: As Above) Assistant Commissioner(G)
...... District Magistrate

Shahibzada Ajit Singh Nagar
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